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For‘the.respondeﬁt ces Mr.Anupam Agarwal, promy counsel

for Mr.Manish Bhandari

ORDER"

PER HOIl'ELE MR.JUSTICEYE.S.RAIROTE, VICE CHAIRMAN

The applicant in this applicaticon had earlier filed

p - -

another DA (OA 652723). It appears that in ths =zzid 23 (DA

G52 792) the applicant had made a grievance that he wasz not

paid gratuity and cther penziconary benefits dus to pendsncy
of an inquiry against him., Thiz Tribunal Jdizpcszed of | the

s2id OA by paszing the crder s undsr :-

"3, The oquestion of payment ©oFf gratuity will be
decidzd ky the respondsents a2t the timse of decizion

of the faze the payment iz not mads then the

o
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aprplican =21l ke entitlsd Lo the interezt from the

the enguiry is not oompleted

)
L]
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due Jdate. In o3

within four months the'applicant will be at liherty
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to approach this Court. Howsver "y it is expécted that
‘the applicant will acooperate with the anthorities and
the jyuthorities will procesd day to day with the
enguiry."

N .-

.in the above order this-Tribunal aleerved that if the
inguiry is not completed withinAfour'months, the applicant
ghall be at libkerty to approach this Tribunal. Finding that
the inguir,; was not -umplezal within four mcntha, as
directed‘by this Tribunal, the aﬁplicant filed the present
0E for the same relief. He als:s filed ohe Contempt Petiticn
(CE 13591 in ©OA §52°93). The said Contempt Petition has

been Adispozed of by this Tribunal on 22.7.99 by recording

that thz applicant has already received the pensicnary

‘benefits claimed in the OA. We alse think it appropriate to

extract the relevant [1lt of the ordsr in CP 125794 dated

22.7.99 :-

"3. In the ordsr Jdated 21.9.9%4 passed in the Ma,
referred tc  zhove, it  was directed that the

applicant 2hould be paid gratuity and other due:
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per rulez, The learned counzel for the respondents
has prodnced an crder dated 12.2.87 which indicates
that commutation of pension Jm'UhLth to Pe.60,3767~
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gratuity asmounting to Fe2.65,233,'- have already
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&1 paid +to the petiticoner  through chejques.

Interezt amcunting to Bs.20,007,- on the dzlayed
payment of gratnity has alsos been Jdishbursed to the
retiticonsr. We, therefore, Jdo not £ind any wilfal

dizcbedience of the order passed in the MK,
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out agyainst the

L

4. No case of <2ontempt i3 mads

(

regpondents. The Contempt FPetition iz dismiszzed.
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ices iszued are dischargsd.”

&
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rom the above ;5rdcr it is clear that the applicant ﬁas
already, received the gratuity and other pensicnary hbensfitg

/ claimed in the present 0L and in the circumstances, in
our oainion, the present OA has besome  infructucus.

Accordingly, we pazs the order as andsr -

LOB 42594 iz hereby dismissed as having  become

-

(GOPAL SINGA) o (JUSTICE E.5.RAIKOTE)

infructuouz. No costs.

MEMBER (A)  VICE CHAIRMAN




